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Date of Order: 23-01-98. 

H.n'ble Mr.Justice S.N.Mallick,Vice-Chairman, 
Bench: Hon'ble Mr.S.Dasgupta, Administrative Member. 

PRODYOT KR. DAS & ORS. 

-vS-. 

UNION OF INDIA & ORS. 

For the petitioners: Mr.B.Chtterjee,counsel/ 
Ms.$.Mondal,cesel. 

Per the respondents; MreR.K.De,counsel. 
Heard on: 23-01-98. 

ORDE 

S • N . Mgi lick V. C. 

We have heard the ld.counsel appearing for both 

the parties. 

The grievance of the petitioner in this application 

is that he filed a representation before the respondent autho-

rities on 25.3.97 (Annexure-A.1) for removal of anomalies ef 

their pay between sener and junior staff as detailed in the 

said representation. But the authorities, by their letter dated 

18.9,97, as per Annexure-A to the petition, intimated that 

the present appeal was under the process of consideration and 

the authorities'Ø decision will be intimated in due course. 

It is submitted by the ld.counsel appearing for the 

respondents that the said representation as per nnexure-A. 1 

to the petition, is under the process ot consideration. Under 

the circustances, we dispose of this application at the admissior 

stage by passing the following direction upon the responcients 

to consider and dispose of the representation filed by the 

applicants dated 25.3.97 and also to treat the the present 

application as part of the said representation by a speaking 

order within 8 weeks from the date of corrnunication of this Order 

along with a copy of the application. No orders to costs, 

(S. Dasgupta). 	 (s.N.Ja)llick) 
Mernber(A) 	 Vice-Ohairman, 


